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(Vote on Ac~- count) Bill

ogm-mmmvmoum
. of the Snancial yetr 197590,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sumg from and
out of the Consolidated Fund of
the Union territory of Mizoram for
the serviees of a part of the finan-
cial year 1979-80."

The wmotion was adopted.

SHRI SATISH AGAKWAL: I in-
troducet the Bill.

o ———

15.10 hrs.

MIZORAM APPROPRIATION BILL
1979*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI  SATISH AGARWAL) :
1 beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fund of the Union territory of Mizo-
ram for the services of the financial
year 1878479,

MR. CHAIRMAN: The question is

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain furthet
sums from ang ot of the Conso-
liddted Fund of the {nion territory
of Mizoram for the services of the
financial year 1978-79.”

The motion was adopted. ..
SHRI BATISH AGARWAL
1 introduce thie Bill.

—————

15.12 s,

PUNJAB EXCis® (DELH! AMEND-
MENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
($HRI SATISH AGARWAL) :
Madath Chairman, I beg to move:

“That the Bill further to amend
_the Punjab Excise Act, 1014, a3 in

) (Delhi Amdt.) Biil

The Union Territory of Deihi db
not have any Excise Act of their cwm
and accordingly the Punjab Excise
Act, 1914, dnd amendments made to i€
have been extended to the Uriorr Per-
ritory of Delhi by notifications: issued
under Section 7 of the Delhi Laws
Act, 1912 and Section Z of the EUnions
Territories (Laws) Act, 1938 with the
necessary restrictions and modifica-
tions. This Act as modiffed regulates.
inter alia, the sale of intoxftants b
two methods, namely, licensing and
taxation. As for taxation is concern~
ed, Section 16 of the Act providcs thag
no intoxicant shall be imported, ex—
ported or transported except aftes
paymént of any duty to which it may
be Mable under this Act or executiom
of a bond for such payment, and’ iz
compliance with such conditions s
the Lt. Govefnor of Deihi may ime
pose. Similarly, Section 23 lays dowmns
prohibition of removal of intoxicant
froin any distfilery, brewery, wirew
house ot other place of storage uniess
the duty, i any, paysble under
Eh&p!t:en?hasbeenpaidoraw

as exetuted for the payments
thereof. Section 31 or the shid Act ite
Chapter V provides for the impost—
tion of excise duty, or countervailing
duty at such rate or rates as the Lt.
Governor of Delhi would direct o
any excisable articles imported, ex-
porteg or transported, manufictured,
cultivated or manutactured in auy

digtillery or brewery licensed under
the Act.

*Published & Gazetts of India Extraordinary Part If, Section 7, dated

21.3-1678.

{indroduced with tH» recommendation of the Y5&ient,
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Wine Merchants in the Union Ter-
witory of Delhi, M/s Sat Pal & Co.
and others filed a civil writ petition
in the High Court of Dellu chal-
denging Sections 16, 23 and 31 of the
Punjab Excise Act, 1914, as extended
20 the Union Territory of Delhi as
well as Delhi Excise Duly Order,
1976 Their main argument was that
no countervailing duty on ligquor im-
ported could be levied if no liquor 1s
manufactured in the State. The hon.
Court after admitting that the excise
duty and the countervailing duty are
two distinct concepts, declared that
ao duty could be imposed or import-
«d articles when articles similar to
those are not manufactured within the
State. They further declared the il-
degality of the countervailing duty
scollected by the Union Territory of
Delhi from wine merchants in res-
pect of country liquor removed from
the bonded warehouses licensed in
Delhi for sale by them. The hon.
Court also issued writ of mandamus
<calling upon the Delhi Administra-
tion to refund to wine merchants
within three months from the date of
the judgment the entire amount of
wountervailing duty collected from
them. In their judgment the Court
relied mainly upon the observations
of the Supreme Court in 1986 in
Kalyani Siores Vs, State of Orissa
and others. In the said judgroent,
the Supreme Court had accepted that
countervailing duty can only be
levied if similar goods are actually
produced or manufactured in the
State on which excise duties are being
devied.

15,14 hrs,
fMRr. DEPUTY-SPEAKER in the Chair]

‘The immediate effect of the judg-
ment would have been a loss of Rs, 7
erores in the current year and more
than Rs. 75 crores on the refund of
levy from 1950 onwards on country
liquor ulime. This loss would be
manifold if the same principles are
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applied to levy on other types of
liquor. Besides the heavy losses of
revenue, refund of the duties col-
lected earlier would enable the licen-
cees to reap windfall benefits of the
portion of the duty already borne by
the consumers. But the judgment of
the hon. Court has to be read in its
wider perspective inasmuch as it in-
directly ran counter to the prohibi-
tion policy of the Government of
India, The main philosophy behind
imposition of heavy duties on liquors
imported in Delhi was tg discourage
the mass consumption of intoxicants
as a part of the general policy of the
Government on prohibition.

Having taken this into consideration
and as the matter was of immediate
importance from the points of view
mentioned above, the President pro-
mulgated an Ordinance, the Punjab
Excise (Delhi Amendment) Ord:~
nance, 1979, on 20-1-1879 which im-
mediately came into force. In ordi-
nary circumstances the necegsary
Bill would have been moved in the
Parliament, but ag the Parliament
was not in session, the need for pro-
mulgation of the Ordinance by the
President arose tp achieve the twin
purpose of avoiding loss to the exche-
quer and an adverse impact on the
prohibition policy of the Government
of India.

The Ordinance has amended suit~
ably Section 3 and 31 of the Punjab
Excise Act, 1914, as in force in the
Union Territory of Delhi not only to
validate duties levied in the past but
also to empower collection of such
dutjes in future, Section 8 has also
amended the deflnition of excisable
article so as to include within its
scope ‘spirit’ in order to validate
duties levied in the past and also in
respect of future. Section 81 of the
Act does not specify the ceiling in
respect of the duty which could be
imposed on any excisable article.
New Schedule 1A has been addeq to
the Act so as to empower the Lt.
Governor of Delhi to impose on any
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excisable article duty st such rates
a8 not exceeding the maximum speci-
fied in the Schedule.

The present Bill seeks t, replace
the said Ordinance. Copies of the
Ordinance along with a statement
under sub-rule (1) of rule 71 of the
Ruleg of procedure and Conduct of
Business in Lok Sabha have already
been placed before the House.

Hon. Members will agree that the
august objective of further amend-
ing the Punjab Excise Act, 1914, as
in force in the Union Territory of
Delhi providing the levy ang collec-
tion of a special duty by the Delhi
Administration on any |excisable
article including alcoholic liguor and
spirit is in conformity with the gene-
ral thinking of this House on the
Government policy on prohibition.
Since the consumption, except for
medical purposes, of such articles
would be injurious to health and the
levy of special duty on the importa-
tion of such articles in Delhi would
be an endeavour towards bringing about
prohibition of the consumption of such
intoxicants, the present Bill is seek-
ing to achieve the objectives laid down
in the Directive Principles of the
State Policy as enshrined in Part IV
of the Constitution of India.

Sir, I move,
MR. DEPUTY-SPEAKER: Motion
moved :

“That the Bill further to amend
the Punjab Excise Act, 1914, as in
force in the Union territory of Delhi,
be taken into consideration.”

Mr. Vasant Sathe.

SHR1 VASANT SATHE (Akola): I
want to take the opportunity, while
speaking on this Bill, to discuss the
entire prohibition policy of the Gov-
ernment which the Bill aimg at ful-
filling. I am one of those who believe
sincerely that the vice of drink should
be eliminated and minimised. But it
has been the experience all over the
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world, in every country wherever
such in attempt was made, including
India, that any .policy to bring about
temperance by law fails. In India
itself, in Bombay, the present Prime
Minister, when he was the Chief Min-
ister of Bombay, tried to introduce
prohibition, and we saw what happen-
¢d in Bombay. The amount of illicit
distillation, the industry of illicit dis-
tillation, that grew was so shocking
that it gpoiled and corrupted not only
the police force but the entire adminis-
tration. because illicit distillation is
one which can be produced in any
house, in every home. And you can-
not put a Policeman in front of every
house. All that you need is some
jaggery and you will be amazed that
the price of jaggery and gur which is
produced on a large scale in Maha-
rashtra in the sugar factories and
other places went up bhecause jaggery
was imported in places like Bombay
and round about that region for illicit
distillation. 1 would like to know from
this government. How are you going
to stop illicit distillation in this coun-
try? What measures do you have in
mind to stop it? If you increase the
Police force, all we know how meagre-
ly the Policemen are paid. We know
to-day in this country the law and
order situation is completely in ruin
and has collapsed. Why? Because
the Policemen do not find their heart
in their job. When this is an ordinary
gituation of law and order, you are
going to give another impetus by in-
troducing this draconian measure. The
object may be laudable, but, for a
laudable objective, if the remedy is
wrong, then instead of curing the dis-
ease, you will only be aggravating it.

Your object is prohibition. The best
way is to educate the people and to
bring about temperance. Instead of
doing that, you want to do it by law.
What are you doing by such laws? In
fact you are not introducing prohibi-
tion. You are not saying that in Delhi
you are going to slop these articles
from coming into Delhi. Al that you
are saying is that we are going to
impose a duty and the cat came out of
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the bag, the moment you said, ‘We are
losing Rs. 7 drores and retrospectively,
we would lose Rs. 70 crores’. That
means your entire object is financial.
You want to gain this Rs. 7 crores and
you want to save Rs. 70 crores. There-
fore, you are levying this duty. You
are levying duty on every type of
article that you have mentioned.

I would like to know the articles
mentioned here. One is country liquor.
Then plain liquor, ordinary spiced
liquor, special spiced liquor, Plain
when issued to troops, Spiced liquor
including special liquor when issued to
troops. . .

SHR1 K. P. UNNIKRISHNAN
(Badagara): Something is missing,

SHRI VASANT SATHE: I am com-
ing to that.

Then Indian made rum issued to
troops. 1 am coming to the troops
issue also. Then Rectified spirit or
absolute alcohol. All other sorts of
liquor including indian Made Foreign
Liquor except denatured spirit and
special dendtured spirit.  Spirituous
preparations including essence but
other than Medicinal and Toilet Pre-
parationy as defined in the Medicinal
and Toilet Preparations (Excise Dutfes)
Act, 1955. Denatured spirit. Special
denatured spirit. Indian Beer contain-
ing 5 per cent or less alcohol, I do not
understand this. I would like to know
from the hon Minister. Hus he ever
taken beer having less than 5 per cent
dlcohol? It he has had, did it have
any adverse effect on him? What are
you doing about” Then 1ndian Beer
containing alcohol more than 5 per
tent, Cider. Imagine cider has been
brought under excise,

SHRI SATISH AGARWAL: I do not
khow cider. You know every thing.

SHRI VASANT SATHE. Himachal
Pradesh produceg apple juice. This is
cider., You have not mentioned Cider
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having less than 56 much pendéntage
or having moré i s mucl pércents
age of alcohol. S6) i Tidia applé juice
is hereafter banned.

—you know fully well. Ask the
gentlethan sitting behind you. He will
tell you—that ot Holi Day with
Thandayi eveéry ome takes a MNitie
Bhang. The other day the Prime Mint
1ster himsel is reported to hdve said
that he does not consider Bhang to
come within the purview ¢f piGhibition.
Then, it it does not, why have you
included Bhang and dlso cider? I want
to know from you. And thien, to add
to all this, gee item 12—

Any other intoxicating drug other
than those mentioned above. Wkat is
the rate? Rs. 30 per kg. What is
this—‘other drugs'? Mr, Finance Minis-
ter, 1 would like to know what are the
other intoxicating drugs?

SHRI K. P. UNNIKRISHNAN: What
about their intoxicating substances?

SHRI VASANT SATHE: I am told
that you are now propagating the
philosophy of ‘Chhodo Sharab Aur
Peeveo. . ' 1 am told by the Naturopa-
thies that the drug or the cme which
the hon. Prime Minister of this country
is propagating has a great intoxicating
quality——it has more than four per cent
intoxicating qualtiy. Are you going to
ban that? Are you going to touch that?
Is that included in Hern Nu. 127

I would like to know what is the
view of thig Govérninent on Shivambu
which is being propagated in thie
country—water of lfe—*Brink your
own in the morning with chéers’. What
are you going to do about all that?

Sir, 1 would also like to know the
policy of this Governinent? By this
bill your whole objective of achijeving.
prohibition s going to be negatived.
You are going to say ‘pay this money
and then you can bring it’. You are not
banning it. You are only asking them
to pay. So, is this the policy of the Gov-
ernment that in this couniry,
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pticei ob the fliclt Hquor, the country State—Rajasthan—they are not going
Hguor and all soits of these articles to or they are not expected to imiple-
wiifeh you have méntioned in the & merit the total prohibition policy. THen
will be¢ increased? why are you bringing in this Bill? Be
honest and say that you want to earn

In the budget, the hon. Finance revenue. This is what you afe saying.
Minister has not imposed any duty on It you are honest encugh to say that
liquor? He hag not enhanced it. (In- Delhi must have revenue then gay that
terruptions). Indeed, he is véry wise. you will tax anything that is coming
Now you are indirectly getting a note from Punjab or outside. You are not
on Shivambu, saying that. It it doubly taxed.
Punjal will have its levy and when it

SHRI SATISH AGARWAL: Why enters Delhij, it will have its separate
are you worried about it ? tax. And you will increase the price
of this country liquor and all these

SHRI VASANT SATHE: I just want articles, Now, evén in regard to
to know what are you going to do about troops. Have you met any :military

Bhang® How much pércentage of al- man in Ladakh. In the cold regiohs
cohol does this contain? I am glad the only thing which helps a military
Mr. Minister you are now being edu- man keéep wram is rum. If you deprive
cated. Now the knowledgeable man, a military man of rum you will des-
Shri Kanwar Lal Gupta has cume and troy his morale. You cannot tefll hin:
he will tell you what doeg that contain. Sip Shivambu. Therefore, I protest

Beer, I know, contains not les than 5 against this circumsecribed Bill. T his
per cent alcohol. Ig the beer contain- bill is a fraud on prohibition. This
ing 2 per cent alcohol not a drnk at bill will touch even ordinary liquor
all? Does this do any intoxication? and make it costlier thereby encourag-
It only clears your bowels. And you ing illicit lquor. That is why it will
will not suffer from kidney trouble and defeat the whole purpose. It is counier
no dialysis will be needed later on. to the aims and object mentioned
therein. Therefore, 1 oppose this BilL
Therefore T would like you to take Do not pursue fads Be honest, Ask
the whole of the prohibition policy 5  fof revenue, we will give it fo you.
little bit seriously. I think that this
government is being run by fedg and ft waoww “g (feefraxr ) guream

phobias. That Is whire niy grievance e,
is. There is this Indifa Phobla and 48 il

how to get £id of her or how to fAnish %"w‘;’":ﬁﬂ f;:':%"i“f "2‘:
Ber. For that you want to have a ¥ Gt & ol @ A R @ &
special court. Why have the Shivambu A ek @ wben wl dw o mit e
fads? w?c L hid. mﬁﬁl‘hﬁ:m
AN HON. MEMBER: Swayambu! @7 oo fad o wwlr wft gk !
SHRI VASANT SATHE: Whatever off weww wid : & WO WW W W
you tay call {f. Can you run the E!

Government by fads? 1 would like tct;
know that. The whole objective tha .
is contained in the bill runs counter iﬁ:;::ﬁ':’t'g ﬂ'm‘_;:% ;m“g
and that is why I say that this Bl g T o o
deserves to he thrown out and reject- B AT e Y

ed by the House. You are not honest €

énough. If you are honest to have

pxi::lbm:m, however gbsurd it imay be, ot dewe o : wear ordt o fiew e
why do you force that by this Bill’ vt §F ey enrd W ow o v
hon, Minister gafd that in his owm st @ vk @
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ATH T AT ST ALY X AT 4 A ARy
@ AR WY 11 G a% guT qedS ¥ IW
9 AR qT G AW W arvengy w Fred
famior firaT Y WTS A9 ST AAT SO0 K
At 8’ meefawrary g e D

feehdw aga gy &)
off dwe ww w7 & A g e
feelt § xehifre feeltdm gt g,

foar A &1 WY &7 AETERT MY R AW ard
8, Wy oY wad & s wreo wo Qo & wgweAT
el oy sy, Afew A wzarg FwT<o TRo qHe
R wgre iely A gy v, oY W deh R2ferdy
® Wt ¢, L agres ot v AT AAEAAT W QY
wed § A g ey T Y, oY s wEver
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it & iy wfoar Y @ farer §, ag T Wy
wram ¥ Forr agret aidY & war fe gl
ivh g,

Ef ® FOR WA B AR WA A
9T A ® g9 AT & R

=t wwn W8 qmegA § o

Styrc W O WIg I qhredA
¥igd o §o o sfgd wfer ag w0
qEIATT ) AwaT ¥ |
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@ &g wafor Sy ATy | dfer
o o & Arady s WY it w1 wEA
wgt W FTRQ & wy § e g Amnael w46
agt a¢ wradrn awer Bk gl avw og B
SR Wy oot A & feerra w @ 8, O o
A aoad wr W ool Hifa) azad # e

g wiEy |

SHRI KANWAR LAL GUPTA: 1
can understand Kerala, I can under-
stand West Bengal. But Andhra
Pradesh and Karnataka have endorsed
the policy of the Central Government
for total prohibition. As far as Tamil
Nadu is concerned, they have already
gone zhead of everybody. So, I must
congratulate them at least in this
respect.

SHRI A. BALA PAJANOR (Pondi-
cherry): Why at least in this respect?

sff wwraw v agager W g fw
ST ORTY & O AT ST Jreron dwrd ®
ST Wt @ e srfgfew Ry fear T 1
I8 g9 o ® Awers go, afea wedr
Tl WA AWM AN W WM O
R & W W g W A & ¥ Frarae
feq 1+ & wmaw g 5 sfeafae fefeduq
oW g I aF AT W | IF UHER G
T aem ) dfer mgdwaw R AR Ew
2T fs o F ¥ ag e frewr of ¢ wle
g Wl Y gAY ag wgs AR

1 W) % §a {6 A FT gada s

£
SHRI VAYALAR RAVI: (Chirayin-
kil): Mr. Deputy-Speaker, Sir, this
Bill has been introduced by the hon.
Minister. It is more interesting be-
cause it involveg the policy of the
Government. It i8 unique in this
respect that it is going to be in re-
trospective effect, that is, the refund
of the levy will take into effect from
1959 onwards. It is stated in the
Statement of Objects and Reasong as:

“2. The effects of the judgement
as envisaged by the Delhi Adminis-
tration would be a loss of Rs, 7

crores in the current year and more
than Rs. 75 crojes on the refund of
the levy from- 1950 onwards. . .”

So, the Act, if passed, would be with
retrospective effect which goes back
for over a quarter century.

SHRI KANWAR LAL GUPTA: You
were hoping all this time.

SHRI VAYALAR RAVI: Sir, there
is another significant sentence in this
Bill. I quote:

‘“Besides the heavy losses of re-
venue, refund of the duties collected
earlier would enable the licencees
to reap windfall benefits of the por-
tion of the duty already horne by
the consumers.”

So, sir, the Government is concerned
about the revenue. This point I want-
ed to make. Yoy are concerned with
the revenues of the Admimstration of
Delhi. It means prohibition is loss of
revenue to many Governments.

Mr. Deputy-Speaker, Sir, cumung
from Kerala State, I am very proud
to tell the House that the present Gov-
ernment in Kerala has presentey a
hudget without any new taxation pro-
posals and with more benefits and
social  amenities to the people. Of
course, we are getting Rs. 150 creres
more as Akbari revenue. With the
Akbari revenue of Rs. 15.0 crores, the
total comes to about Rs. 45 crures
Now, this amount of Rs. 45 crores, if
you slash down, it means we are t0
tax the people to get this amount.
There is a lot of public resentment.
Who will bear the purden of the socialk
onslaught or political attack on the
Government? Yoy should look at the
whole question with a practical ap-
proach and proper perspective; mere
dogmatism will not lead the nation to
prosperity. In {framing any policy,
specially a policy like Prohibition
Policy, we must be guided by logic
and reason as also by the economic
and social conditions of the country.
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Mr. Bala Pajanor ang all our frignds
from AIADMK are sitting here. With
all my friendship with them, I would
like to inform them, in their State the
prohlibition has been introduced and
the required legislation has been pas-
sed, but if tomorrow Shri M. G.
Ramachandrap, Chiet Minister Madras
gets angry with shri Bala Pajanor or
any other Member here, in no time,
they will land themselves in jail. It
would said that they were found drunk
there. The news will go round that
they have landed themselves in jail
because of this, but nobody will know
what the factg are. The police can
make imoney at any time they like. I
am not saying anything against the
Chief Minister of Madras; he is a very
sincere person and very much devoted
to the cause. I am only saying this to
illustrate that there are such loopholes
which can lead to corruption.

In our country, the prohibition has
been experimented in Madras and
many other States, but it has encourag-
ed 1llicit distillation in those places, it
is there even in Delh.. How many
deaths have taken place bj:cause of
this? The problem should be looked
at with a little more consideration to
the ¢ . i1l aspect. In the Soviet Union
they have gone on with a big campaign.
They have increased the levy on votka
and have lowered the content of al-
cohol 1n beer and made it cheaper,

SERI A. BALA PAJANOR: What
is vodka?

SHRI VAYALAR RAVI: How does
the Deputy-Speaker know?

MR. DEPUTY SPEAKER: It is a
Russian vegetable.

SHRI VAYALAR RAVI: Votka is a
Soviet drink. The price of this drink
hag gone up there and meanwhile, the
glcoholic content of the beer has been
reduced and they have started a mass

-education programme. Now, look bW
many minutes are we spendi for
propagating prohibition on our tele-
wision and radio. Shri Advani, with
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all his democratic utterances, is vew
eager to disquality many umportant
journalists of Delhi, but has he ever
applied his mind for propagating the
prohibition policy through this mass
media and for educating the people in
this respect? Not at all. The people
of Punjab, who feed this nation more
than any other State, consume the
highest quantity of liquor also. The
farmers of Punjab feed this nation,
there the production of foodgrains is
the highest but at the same time, they
consume liquor also. There is a rela-
tion with the climatic conditions as
also the productivity. Ag I said, you
must reduce the alcoholic content and
reduce its price, that would prevent the
distillation ot illicait liquor also

1 am President of workers' Union
of a brewery; they produce whisky
also. They have got a factory in Bihar,
If total prohibition comes there, what
will happen to the investment of
seven crores that they have made on
that factory. You must, therefore,
proceed in a systematic way and your
approach should be practical and
scientific  For the time being, you
should reduce the alcoholic content in
the beer ang sinultaneously propagate
for total prohibition. I object to the
present approach of the Government
strongly. You have to consider the
revenue aspect. What alternative
sources of revenue you should have,
that has to be considered. Such a Bill
is not going to help you much in your
prohibition policy.

Shri Sathe has talked about the
urine therapy. In Burope, especlally
in America, many people ask Indians,
if they followed the Prime Minister in
this respect. There was a television
interviewr shdwn in America. The
Prime Minister spoke to the people in
America about urine therapy. Ame-
rican people are not interested in urine
therapy. 1 fell definitely ashamed
when people from America come and
tell ug that the Indian Prime Minister
spoke tg them for half-an-hour on urine
therapy.
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SHRI VASANT BATHE: On BBC
also,

SHR; VAYALAR RAVI: Spending
all the money to go to Europe and
America——for speaking to them on
urine therapy? Is the Indian culture
represented by urine therapy? With
all sincerity I say that I am sorry to
hear about the way he made these
utterances to the Indians living in
America. They complained to me
‘The Prime Minister represents this
nation and this Parliament. He re-
presents the views of the people of
India. Don't think I am speaking
against Prohibition. | amn only draw-
ing attention to its financial implica-
tions. Mr, Piloo Mody says that he
will fight for the right to drink. (In-
terruptions)

SHRI VASANT SATHE: Half of the
cabinet drinks. It has been admitted
publicly.

SHRI VAYALAR RAVI [ only say
that the Prohibition Policy has to be
more reasonable. For the benefit of
the many people who drink, I want to
quote a Poem:

“He who drinks, get drunk:

He who get drunk, goes to slzep
He who goes to sleep does not sin;
He who does not sin goes to Heaven;

So let us all drink and go to
Heaven.”
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*SHRI A. K. S8AHA (Vishnupur): Mr.
Deputy-Speaker, Sir. the hon. Finance
Minister has intsoduced the Punjab
(Delhi Amendme :t) Excise Bill in this
House. While supporting the Bill I
cannot resist expressing my surprise
that the parent Bill dates back to 1914
and the present amendment is sought
to be implemented in Delhi in 1979 i.e.
after nearly 65 years. In the Objects
and Reasons the Minister has siated
that the Government was forced to in-
troduce this Bill after a lapse of 65
years because the Delhi Adminstra-
tion had met with a defeat in the court
in a case and as a result of the court
verdict the Government would be re-
quired to pay nearly Rs. 75 crores as
compensation. 1 fail to understand
why it has taken such a long time for
the Government to plug the loophole
and obviously they had failed to initiate
timely action when the Supreme Court
decision was given.

16.05 hrs,

§SHrr N, K. SHEJWALKAR in the
Chair].

While introducing the Bill, the hon.
Minister has said that the present
legislation would help introduce prohi-
biiion. We are not against prohibition
as such but we feel that merely by
introducing such bills we would not he
able 1o achieve our objective A little
while ago, hon. Member Shri Kanwar
Lal Gupta was saying that this Bill
would discourage the poor pevple
from taking wine, It is true that the
poorer seclions of the society whose
income 15 meagre spend a good lot of
their income and at times the entire
income on wine. This is a serious
problem no doubt but the Government
have never cared to go deep into the
matter to find out the causes which
compel a poor man to spend all his
earnings on wine alone, Insiead of
depending entirely on legislaiion it is
necessary that a programme of social
education should be undertaken to
create necessary awareness among
these people about the banes of drink-
ing. But still more important is the

need to undertake schemes which will
help improve the economic condition
of the poorer sections of society. It
these people can get all the opportu-
nities that a society offers to its mer-~
bers and if their lot is improved eco-
nomically then they would themselves
not take to wine. Shri Ravi was
rightly saying that there are many
States in the country who are not
opposed to prohibition pbut they want
that they should be paid the money
that they earn through the sale of wine
so that they can utilise the money for
the purpose of developmental work.
The West Bengal Government had
also conveyed to the Centre thelr wil-
lingness to implement the policy of
prombition provided the Centre must
compensate the loss that they would be
suffering as a result thereof. Unfor-
tunately, the Central Government did
not do anything in the matter 1
would therefore suggest that if the
Central Government 1s really serious
to implement the policy of prohibition
then they will have to take a positive
step 1n this regard and the matter can
be discussed by them with the Chief
Ministers and a decision taken

The present bill seeks to impose
excise duty on many items and one of
them 1s cider 1e. apple jwce Shri
Sathe has referred to this item. I do
not know what percentage of alcohol
it contamng but if it really does not
contain alcohol then I will request the
hon, Minister to exempt this ilem from
the purview of this Bill We cannot
forget the fact that apples are growm
by the poor people in hills and they
consume 1ts juice also. If we tax this
item then we would really he taxing
the poor in the hills and enhance their
hardships. The Bill also makes a
mention about the intoxicating drugs.
In this connection I would like to sub-
mit that these drugs are taken by
many in the form of medicine and not
for the sheer pleasure of being intoxi-
cated. Very often a person Wwho
suffers from gcute pain takes such
drugs and if we are going to tax this

#Yhe original speech was delivered
4812 1512

e

in Bengali.



355 Punjab Excise
{Shr1 A K Sahal

item then the cost of such drugs will
go up and the patients will suffer I
would therefore request the hon
Minister to consider these aspects of
the matter and take suwitable remedial
measures I support the Bill agnd con-
clude
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SHRI C. K. CHANDRAPPAN (Can-
nanore)* 1 appreciate that a situation
was created by the court verdict, but
then I should have expected the Gov-
ernment to be more honesi and more
straight-forward in its approach
when it comes to the House with a
Bill.

I have no guarrel with the intention
of the Bill, but with the sermun with
which it begins Apart from rovenue,
they want to promote their so-called
great cause o prohbition, ~nd th
Rill, they say, will help it Here comeg
the most controversial question, be-
cause I would have extendeq support
to him fully, withoui any reservation,
if he had come to this House without
that sermon as part of the Bill, he-
catise when the Minister says, that
therc ghould not be revenue less, it is
understandable But when in the
second part he says that it is to pro-
mote prohibition it is eception The
imposition of prohibition, it has been
pointed out, js yn-Indian in culture I
need not point this out to the Minister
berause he speaks o° Inlian cal‘ure
In our culiure, thousands and
thousands of years ago, the forefathers
in the country used to drink Somrasa
and they recited Vedhas Soma is a
part of Indian culture and t{oday some-
body has a fad about prohibition and
then you give a big lecture to the poor
“Do not drink, your money should not
be wasted”. That is just shedding
crocodile tears. You are creating con-
ditions under which the people are
perpetually destined to live in poverty
and you take it as moral and natural.
‘There are pnor people and the poor
people should remain poor, but they
should not drink. That ig the only con-
solation. Why should you take away
even that, if they get a little pleasure
out of drinking? I am not one who
says that every one should drink. But
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I am totally against the prohibition
policy. The reasons are known. It
will take away employment of several
lakhg of people who are directly _in-
volvel in the manufacture of liquor
and allied industries. When this Gov-
ernment came to power two years ago
they said that they are going to solve
the problem of unemployment within
ten ycars But now they have ruled
for half the period for which they are
elected and we find an imcrease of
about 50 per cent in the number of
unemployed. Then again you are
coming with the prohibition policy,
due to which several lakhs of people
will Jose their employment. This pro-
himtion policy is nothing but sheer
madness It is bettler to abandon this
policy and come forward and say that
tms policy cannot be implemented I
do not want to go into the moral aspect
of it 1 do not agree with any State
where prohibition policy has been ym-
plemented My friends from Taril
Nadu wmay not agrece in public We
are happy. In Kerala we are geiting
lakhs of people coming from the neigh-
bouring State, which has imposed pro-
hibition with a decfermination and
our revenue is shooting up. It is very
good and we welcome it. But as a
matter of policy, it is madness. It is
futile and il is against the people for
whom you are shedding crocodile tears.
Those who support so vehemently the
prohibition policy are saying that they
are doing so for the people I do not
think there is much argument in that.
If you want to create conditions ynder
which drinking will not iake place in
an injurious manner, there are other
methods. 1 also welcome that there
should not be drunkenness in the
country. Our people should not be
drunkards. For thal you have to create
awareness among the people. You
have to educate and if you succeed in
creating that awareness, then there
is a possibility of achieving conditions
under which people will not get drunk.
But prohibition is no way. May

request the hon. Minister to remove
that paragraph where you give the
sermons. Otherwise, the Bill is O.K.
With certain reservations, as was
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[Shri C. K. Chandrappan]

pointed out, why ghould you impose
this levy on the cider?

SHR] SATISH AGARWAL: No.

SHRI C. K. CHANDRAPPAN: Jt is
not a hquor in that sense. You are
not very familiar with drinks. That
is the problem. You have to go on
the basis of certain briefs. But we,
who have experience in that, say that
it is not a liquor. Such anomalies are
there in the Bill. You should remove
that sermons from the Bill.

SHRI SATISH AGARWAL: Does
the cider contain some alcohol?

SHRI C. K. CHANDRAPPAN. For
that matter, even Arishtas and Asavas
contain alcohol. But it is not liquor.

I do not know the percentage of
alcohol.

SHRI VASANT SATHE: Otherwise,
ever an c.dmary uxo vl centain
alcohol.

SHRI R. V. SWAMINATHAN
(Madurai) The o 21:¢ certain medicines
which contain alcohol. If you compare
the content cf alcohol in Cider with
the content of alcohol in the medicines,
you will find that the content of alcohol
in Cider is less than what is in the
medicines.

SHR] C. K. CHANDRAPPAN: Even
if certain liquor will have a certain
alcobolic content, you should adopt a
rational policy by which the people
should be allowed to toke that. Other-
wise, you will repeat the tragedy that
we experienced in Bjhar. In Bihar,
there was a big human tragedy, where
poor miners, hundreds of them died,
because they took the illicit liquor
which was sold there Even in Delhi,
two years ago, near the New Delhi
railway station, in the Railway Colony.
dozens of people died because they
took illicit liguor IMNicit liquor ig of‘ch
poisohous.  Instead of giving poison
to the people, allow them to drink
something which can be sold in the
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open market. The people who are
drinking have their own reasons for
drinking. They would like to drink
something. There is no reason why the
Government with all itg policies do not
allow the common people to get some
cheap liquor with less alcoholic con-
tent so that they will not become vic-
tims of liquor poison.

AN HON, MEMBER: Toddy.

SHRI C. K.
Toddy is ideal.

CHANDRAPPAN:

SHRI VASANT SATHE: You eat
any number of grapes in the night so
that in the whole night, it is fermented
in your body and you drink the resi-
due

SHR] C. K. CHANDRAPPAN: That
he will not say. There are others in
the Ministry who may say that.

So. my request 1o the hen Minister
is, you kindly take the spirit of the
discussion. Actually, the House is
extending the support te the Bill but
opposing the sermon part and certain
anomaljes in the Bill.

With these words, I conclude,
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THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) 1 have heard
with rapt attention the speeches
made by several members while dis-
cussing the motion for consideration
of the present Bill

By and large the Members have
welcomed the move Of course, some
eriticism was made by hon Shn
Chandrappan and Shr1 Vavalar Rawi
why a sermon has been given in the
Preamble of the Bill Had I known
about these sentiments of the hon
Members and haq that been the only
point of dissent or opposition to this
proposed Bill, perhaps I would not
have incorporated it because that was
not at all esgential for the time being

What 1s the priurary object of this
Bill” It 18 only ty regularise the
countervailing duty imposed by the
Delhi Admunistartion on the country
hquor 1n Delln which was being levied
for several years (Interruptions) Yes,
for more than 25 years It is true that
somebody challenged 1t m the High
Court and the High Court accepted the
plea, accepted the writ petition and
set aside the order of the Lt Gover-
nor of Delh1 and also ordered the re-
fung of the duty that was collected
over the past so many years It 1s
pure and simple a fiscal measure Does
this House want that whatever duty
that has been collected by the Delh:
Adminstartion over those yearg should
be refunded to those hiquor vendors
who had already collected the duty
from the consumers and are the hon
Members. prepared to give this wind-
fall to the liquor vendors that they
should have Rs 75 crores over the
last 25 years and Rs. 7 crores for the
current year®* ] think no Member of
this House has supported it or will
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support it. It 1s oniy primarily take
that particular levy.

SHRI VASANT SATHE: Correct.

SHR1 SATISH AGARWAL: That
this Bill has been brought,

SHRI VAYALAR RAVI: We will
support in principle that this is a re-
venue for the State.

SHRI VASANT SATHE:
lete this sub-clause (2).
will support it.

You de-
Then we

SHRI SATISH AGARWAL: The
High Court of Delhi gave a judgment
on lith January 1879 deciaring this
levy ag beyond the jurisdiction or the
authority of the Lt. Governor, The
Delhi Administration approached the
Home Minisiry and the Finance Minis-
iry and naturally the matter was
put before the President of India
who promulgated the Ordinance on
20th January. The Ordinance that
has been promulgated has stood
the test of scrutiny of the Court. I
may inform this hon. House that there
was an appeal filed by the Delh1 Ad-
mnistration, a Letters Patent appeal
fileq before the Divis on Bench of the
High Court and the liquor vendors
challenged that Ordinance before the
High Court and the Division Bench
of the Delhi High Court has given a
judgment very recently on the 9th of
March upholding the validity of the
Ordinance and accepting the plea of
the Delhi Administration and setting
aside the judgment of the single Bench
of the Delhi High Court, that judg-
ment has beep delivered on 9th
March, 1979. So, validity, the constitu-
tional validity and whateve, disputes
that were raiseq before the High
Court, in the course of the arguments,
with regard to those writ petitions, the
High Court has upheld the validity
of the Ordinance or the velidity of
the levy or the regularisation of the

lavy.

That is the primary obiectivc_: of
this Ordinance and that is the primary
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objective of this Bill, 1e. to replace
this Ordinance, That is the primary
objective. But, incidentally, it has
been mentioned—not in the Statement
of Objects anq Reasons—but in the
Preamble—I do not deny that but that
‘s not a sermon It is a well—known
proclaimed policy of the present Gov-
ernment which hag been discussed
threadbare in th¢ National Develop-
ment Council and in the Conference
of the Chief Ministers and it has been
accepted as the national policy now.

The objectives are laudable. The
present Bill is not meant t; induet any
policy of prohibition into the country
or mto the Union Teriitory of Deihi.
I am sure certain measures have been
taken by the Dealhi Administration,
Tamilnadu had gone dry long back
although Janata Government was ot
there. Gujarat had gone dry when we
were not there. (Interruptions) So,
these things had been done  Now
Bihar 1s going dry from Ist of Apnl
Similarly, U.P. has alsg decided.
Rajasthan 18 going to decide and the
Chief Minister is gomng to announce
very soon as to from what date they
are going to introduce total or partial
prohibition or whatever it is. Simi.
larly, many of the States are adopting
this policy of partial prohibition.
They are having a phased programme
of introducing prohibition into this
country and in another four years So
far as the Finance Ministry is con-
cerned, it is a question of only com~
pensating their loss partially which
the Government of India has accep-
ted.

SHRI VASANT SATHE: Do you
want the illicit liquor to be continued
in this country?

SHR]I SATISH AGARWAL: That
means Mr. Sathe is totally opposed to
the policy of prohibition.

SHRI VASANT SATHE: I am.

SHR] SATISH AGARWAL: That is
your conviction. You keep it with
you. I have my own conviction.
There are people in this country. The
whole mass, 800 million people, of this
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country are not for prohibition. But
by and large the major mass of this
country is i favour of prohibition. 1
can tel] you that I had been to Almora
last year. There were hundreds of
ladieg ang children—I am here talking
about Almora—who very much ap-
preciated th.s policy of prohibition. I
am talking about those labour class
people. The hon, Member said that
it 15 for some plecasure making, some
entertainment It 1s this which makes
the people poor and all that. It is
true. But what about the affluent so-
ciety? I had been to States and there
was a conforence of many countries.
The «n'y gne sing'e point that was
raised was in reeard to the narcotic-
drurs ang all that The whole coun-
try .s verr much voreied about it
The future generation 15 going t4 be
spoily by that. It iz a mratter of con-
viction in every countrv independent-
ly. It is not going to be of a univer-
sal application.

Vegctariamsm is becoming popular
in many foreign couniries. Your opi-
nions may differ. I agree. There are
going to be impediments; there are
difficulties in the implementation of
prohibition, policy. This is a social
legislat.on. I personally feel that that
social legislation has to be accepted
by the society by and large. What is
the fate of the Untouchability Act?
What is the fate of the Child Marriage
Restraint Act? What is the fate of
the Anti-Dowry Act and what is the
fate of the Anti-debt fees act? These
are social legislations. That does not
mean that we should not legislate.
That does not mean that we should
not go ahead in that direction; that
does not mean that we shoulg stop
somewhere.

Of course, the objective is laudable,
It is e part of the Directive Prin-
cipleg of the Constitution which every
State Government is bound to follow
and is bound t; implement and it
is o part and ag part, of the legisla-
tion, this is being done, Of course,
there are problems of illicit distillation,
There will be problem of corruption
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and there will be other impedi-
ments. I dg not deny all that, They
have to be overcome, Because theie
are going to be problems, we cunnot
leave or spare or we cannot diverse
the 'audable objectives, I may not
agree there. The hon. Membois of
this House have agreed with this
principle and all the political pariies
in this country agree with that I sup-
pose. I am not aware that Mr. Sathe
has anvything to give. The Congress
Party or the Congress(]) said that they
are not against this bill on prohibition.
Of course they had been preaching
about prohibition.

SHRI VASANT SATHE: We are
sUll f{or it but not by law.

SIIRI SATISH AGARWAL: You
had Lcen doing that before two years.
What rvas the Government in Gujarat?
It was the Congress Government
which did it.

SHRI VASANT SATHE: But it
failed.

SHR]I SATISH AGARWAL: That
is a different matter. You have to
make efforts for the laudable objec-
tives Yoy mav fail. That does not
matter. You have to do that sincerely.
This Government has been doing it
sincerely, and is trying to introduce
prohibition.

SHRI VASANT SATHE: Wisemen
Jearn by experience. But fools per-
181

SHRI SATISH AGARWAL: Mr.
Chairman he was talking about Shiv-
ambu. I do not want to dilate on that.
That is not a part of the Bill.

SHRI VASANT SATHE, Will you
agree 1o delete the proviso in the Pre~
amble?

SHRI SATISH AGARWAL. For the
information of Mr. Sathe, I can tell
you that even in England he can get
wrine therapy. It is a part of medicine
in many parts of the world. I have
read some book on that. If he is s0
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much interested in shivambuy I can tell
him that that is not the policy of Gov-
ernment and that is not a part of the
present bill. Government has not
adopted that as part of the medicinal
treatment; nor as a medical science,
allopathy homoeopathy or ayurvedic.
Urine therapy is not a part of any of
the systems adopted by Government;
It may be with somg one and there
are other people in this country. I
know hundreds of years ago the urine
of a calf was used for treatment for
So many ailments. That is a different
matter 1 am not here to dilate on
that point. I say that this ig not some,
thing new It is in vogue in many
countries, particularly, in England. I
know that urine therapy is to some
extent popular m various parts of
England and they use it. There are
doctors who are prescribing urine
therapy. That 1s a different science I
am not here to discusg all that. Mr
Sathe has made a very valid point. 1
beg of him that he should be serious
on certain issues. It is a question of
revenue in the current year Rs. 75
croreg worth of revenue. I am sure
Mr Sathe or anv othe; Member does
not holg a brief for any of the liquor
vendors that this revenue should be
given to them I am very happv to
know about it I think the hon. Mem-
bers have supported the provisions of
this Bill With these words—whatever
other points that were made are not
relevant tn this Bill—I seek considera-
tion of this Bill bv this House and to
pass it unanimously,

SHRI VASANT SATHE' I would
like to know from the hon Minister
whether he would agree to remove
that preamble

MR. CHAIRMAN: Whether you
agree or you do not agree, there can-
not be deletion.

SHRI VASANT SATHE: I want to
know about the deletion of the Pre-
amble If he does it we wili support.
This Bill is for revenue, It vou do
=0 delete that, then we will be forced
to oppose the Bill.
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MR, CHAIRMAN: Mr. Sathe, you
must have moved an amendment to
that effect. There is none.

SHRI SATISH AGARWAL: 1 have
already clarified that that iz not the
primary objective of the Bill. The
Delhi Administartion on its own is go-
ing to introduce their prohibition po-
licy. They are doing that way. This
bill does not go that way.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Punjab Excise Act 1914 as in
force in the Union Territory of
Delhi, be takepn into consideration.”

The motion was adopted.

MR CHAIRMAN: There are no
amendments We take up clause by
clause consideration of this Bill

I shall put Clauses 2 to7 to the vote.

SHRI VAYALAR RAVI, Please put
the clauses separately You may put
the Preamble separately.

MR CHAIRMAN: You want the
Preamble to be put separate'y

SHRI VAYALAR RAVI: I want
the Preamble to be put up separately.

SHRI SATISH AGARWAL: There
18 no amendment. That cannot be
done now. [ shall clarify the position.
There is no intention on the part of
Government to give any sermons to
anybody.

MR. CHAIRMAN. That poin{ can
be taken up later on. If you want to
say something regarding the Preambje
you may do 80.

SHRI VASANT SATHE: We want
to say something on the Preamble and
go that can be taken up separately.

MR. CHAIRMAN: ] follow your
point.

Now 1 shall put the Clauses 2 to 7
to the vote of the House.



e mm PRALGUNA %0, 1900 (SAKA) (Dethi Amdt.) Bi 370

The question is:
“That Clauses 2 to 7 stand part
of the Bill” ‘
The motion was adopled.
Clauseg 2 to 7 were added to the Bill.

MR. CHAIRMAN: I will put Pre-
amble separately to the vote of the
House. Now, I put Clause 1 and the
Enacting Formula to the vote of the
House,

The question is:

“That Clause 1 and the Enacting
Formula stand part of the Bill”

The motion was adopted.

Clause land the Enacting Formula
were added to the Bill

MR. CHAIRMAN: Now, the ques-
tion is:

“That the Preamble stand part of
the Bill”

The Lok Sabha divided:

Division No. 7] [16.58 hrs,

AYES

Abdul Lateef, Shri
Agarwal, Shri Satish
Amat, Shri D.

Argal, Shri Chhabiram
Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Birendra  Prasad, Shri
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandra Pal Singh, Shri
Charan Narzary, Shri
Chaturbhuj, Shri

- Chaudhary, Shri Motibhal R.
‘Chavda, Shri K; S.

Chowhen, Shri Bharst Singh

Danwe, Shri Pundalik Hari
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Ganga Singh, Shri

Gattani Shri R. D,
Gupta, Shri Kanwar Lal
Hazari, Shri Ram Sewuk
Jaiswal, Shri Anant Ram
Kapoor, Shri L. L.

Khan, Shri Kunwar Mahmud Ali
Krishan Kant, Shri

Liaquat Hussain, Shri Syed
Machhand, Shri Raghubir Singh
Mahal, Shri K. L.

Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shyj

Mathur, Shri Jagdish Prasad
Mehta, Shri Ajit Kumar
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Murmu, Father Anthony
Onkar Singh, Shri

Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B,
Patwary, Shri H. L.
Pardhan, Shri Gananath
Raghavji, Shri

Rai, Shri Gauri Shankar
Raj Keshar Singh, Shri
Ram Charan, Shri

Ram Dhan, Shri

Ram Kinkar, Shri
Ramachandran, Shri P.
Ramapati Singh, Shri
Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rathor, Dr. Bhagway, Dass
Sai, Shri Larang

Saran, Shri Daulat Ram
Shah, Shri D, P, -

Shaiza, Sheimati Rano M.
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8harma, Shii Jagannath
Sharma, Shri Rajendra Kumar
Shastri, Shri Bhanu Kumar
Shukla, Shri Madan Lal

Sinha. Shn Purnanarayan
Sinha, Shr1 Satyendra Naravan
Somani, Shr1 § S.

Tej Pratap Singh, Shri
Thukre, Shr1 Kushabhau
Tripathy, Shii Ram Prakash

‘

Varma, Shri Ravindra
Verma, Shri Chandradeo Prasad

Verma, Shr1 R L. P.
Verma. Shri Raghunath Singh
Verma, Shri Sukhdeo Prasagd

Yadav, Shri Hukmdep Naian
Yadav, Shri Roop Nath Singh

Zulfiquarullah, Shri

NOES
Alluri, Shri Subhash Chandra Bose
Arunachalam, Shr1 M.
Basu, Shri1 Dhirendranath
Chandrappan, Shri C K.
Damor, Shri Somjibhai

Faleiro, Shri Eduardo
Gawal, Shn D, G.
George, Shri A, C.

Gotkhinde, Shri Annasaheb
Kidwai, Shrimati Mohsina
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**Kishore Lal, Shri
Kosalram, Smi K T
Meduri, Shr1 Nageswara Rao
Mishra, Shri G. S,

Nair, Shnn B K.
Ramalingam, Shr: N. Kundanthaj
Ramamurthy, Shri K.

Rao, Shri P. V Narastmha
Ravi, Shiy Valayar

Reddv, Shri M. Ram Gopal
Reddy, Shn S. R.

Sathe, Shr: Vasant
Sudheeran, Shri V M.
Swaminathan, Shri R, V
Thakur, Shri Krishnarao

MR. CHAIRMAN: Subject to
correction, the result* of the division
15

Ayes. 79; Noes. 25.
The motion was adopted.

The Preamble was added to the Bill.
The title was added to the Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
SATISH AGARWAL): I beg to move:

“That the Bill be passed”

MR, CHAIRMAN: The question is:
“That the Bill be passed”
The motion was adopted.

»*Wrongly voted for Noes.
*The following Memblerg

also recorded their votes:

AYES. Shri Fazlur Rahman, ShriMani Ram Bagri, Shri Ram Vilas Pas-
wan, Shri Shyamial Dhurve, Shri Sushi] Kumar Dhara, Shri Padma-
charap Samantasinhera, Shri Shri-krishna Singh and 8hri Kishore Lal

NOES: Shrimati Rashida Haque Choudhury.



